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Right to vote in elections to
Indian residing abroad

3880. PROF. P. J. KURIEN:
Will the Minister of LAW, JUSII-
CE AND COMPANY AFFAIRS
be pleased to stare :

(@) whether Government have re-
ceived representations from Indians
residing abroad requesting for pro-
viding them the rightto vote in the
general elections in the country ;
and

(b) ifso, the details thereof and
Government’s reaction thereto and
th: steps Government propese to
take in this regard ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI JAGAN NATH KAUSHAL):
(a) and (b). A representation made
by Priyadarskini Study Forum, Abu
Dhabi, U.A.E. addressed to the
Prime Minister was received through
the Ministry of External Affairs to
the effect that the Indians living
abroad are not permitted to exer-
cise their adult franchise and it also
made a request that steps should be
taken to remove that anomaly. The
matter is under consideration.





